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Refermg t0 order dated 4.1.1995, M«A\ (86/0)5
the appllcant claims that he had preferred k‘" moolfkv\c,aifa"’)
an appeal dated 25.6. 1993 before the °l5 O‘fdQN‘dJ:LI‘?")S
Director of Posgtal Services. There was a
direction of this Trlbunal to dispose of Uf‘a net ‘Ce‘"@’

the same within 60 days. In Misc.Applica=- Fot i

t ion 186/95, the respondents ceounse 1 L Pos £ oFo&%
Shri U.B.Mohapatra’ states that the applicén

has not preferred a&ny @ppeal and he has 93554 fence,
mede & wrong statenéhﬁ be fore the Hon'ble

Tribunél in O+ .808/94. When the matter At fo 12.7.5¢
was discussed in the Court, Shri B.S. é_,,, Huw arofirt

Tripathy, ledrned counsel for the petitiomer,, 4, ., /S*Q/‘Lf

re iterated his claim that the @appeal had

been flledf But in the interest of speedy :‘;{;%

justice tothe applicant, he agrees to /Lue/l,

file another copy of the appeal dated i

25.6.1993 before the D.P.S. He also agreed Mb Ho[7T-14

to withdraw the Comtempt Petition 1/96. 'bl"&"H"’ WEPVK 1

In the circumstances, the counsel for the N M-A- 126/7}1 4

applicant shdll file a copy of the appeal 1

before the Do P.S. within two weeks from %ﬁ’,&) 1J

to=day whereupon.the DBES shall dispose 1
|

of the said appeal within four weeks from el s

%
the date of presentation of the appeal. |o|o&?_’ qz"’("“
Misc.Application 186/95 is accordingly b —p——
[
disposed of. N
1318146

In view of the orders passed above,
Misc.Application 768/95, seeking a direction
for appropr iate orders to the respondents to
implement the order dated 4.1.1995 is also :
disposed of.

Hang over copies of the orders to

the counsel for both sides.
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